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InN THE CENTRAL ADMINISTRATIVE TRIBUNAL
-pRINCIPAL BENCH -
NEW DELHI

0.n. No. 450/96  Dated 29-10-1996
Hon'5ls Smt, Lakshmi Suaminathan, Member (J)

Smt., Ishuyar Pyari, '
w/o late Shri Mool Chand
H.No, 153/24, Jsgdish Colony,
ROhtak(HaI‘yaﬂa) ‘ .
eeo Applic ant
(By Advocate Shri P.H.Ahlauat ) '

Vs,

1, Union of -India, through |
the Genl.Manager, Northern Railuway,
Baroda Houss, Ney Jelhi-1.°

2. The Divisional Railuyay Manager, ‘
Northern Railway, State Entry Road,
Ney Delhi=1 ,
. : ..+ Respondents
(By Advocats 5h.,Rajeev Sharma )

0 R D £ R(ORAL)

~ (Hon'ble Smt.Lakshmi Suaminathan, Member (3J)

This application has been filed by the uidou
of the deceassed employes for the follouing reliefsi-

The Hon'ble Tribunal may be pleasad to direct
the Respondents to nay . the amount of Family
Pension to the applicant and the anount of P.F.,
Death' Gratuity, Deposite Link Insurance, Death
Insurance, Pay for 24 days alonguith simple
intersst from the dates these bscame due to
31.7.94 gnd uith interest at the rata of 18%
From 1.8,94 till the actual payment to the
gpplicant, her son and her daughter as per
judgment of Hon'ble Addl.District Judge datad
30, 7.85, immediately. ‘

24 . Sri Rajesv Sharma, learned counsel for the
fespondents hagc sugmittéd letters from the D.R.M, DfFice
Ney Delhi dated 4.10.1396 and 28.10.1996 ith a copy to
the learned counsel for the applicant, These letters are
'tgken on record,vShri?Ahlauat,learnad counsel for fhe

applicant has draun attention to the letter dated 24,2,1981

issued by the respondents (Ann, A, 2)He has also produced a
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aertlflcate From the qsslstant Collec~or of Etstates du»y,

Rohtak, dated 27,5,1981 in yhich the amount of retirement

benefits dus to the applicant hag been recorded which he
submlts ls based on the information given by the respondentsg
s

el .
thumsalves,‘Thisu 1sktaken on record, In particular, ha

submit's that the respondantS.hgve submitted that thg pay

- of 24 days at the rate of 900/-P.M, due to- the deceased

employee before his death on 24,7,1980 is R 668/~

3. In viey of the above facts and circumstances of tha
Cass, all due payments to the .applicant shall be arranged to
be paid to her by +he respondents i thin a period of one month
from thB_dapBAQf'reCB;pt of a copy of this judgment. It is
made clear thgt .ths amount of pay For 24 days is also included

»-
in the amount as due uhich is & 668/—ém ?MM»zd&ue.

4y ~Learnad counsel for the .applicant is also pressing

for interest at the rate of 18% from 1.8, 1994 till the actual

date of oaymmnt In this Connection, Shri Ahlauwat, learned

Counsel for thefappllCant submits that the aznlicant hadl

submitted a copy of the revision judgment of the Punjeb and
Haryna High Court, Chandigarh dated 8.7.94 to ths respondents
in August, 1994 gn which they had Failed_to take any action
as required by them, Thereafter this 0A has bsen filed on
27.2.,1996, taklng\lnto account the facts and circumstanc:s
of the case, ths appllcqnt shall also be entitled to 12%

interest on thz above paymants from 1¢441996 till the actual

date of payment,
S, Oshe is disposedlof as above at the admission stage

itself, No order ss to Costs,
<= kgz‘ ) é:/\/\'“’ne,ﬂ—- ’
(5mt.Lakshmi’ ‘Smaminathan)
Member (3J)
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